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IN THE'CENTRAL ADMINISTRATIVE TRIBUNAL, CALCUTTA BENCH, CALCUTTA.

0.A.No.350/008 3L of 2017

In the matter of :
Brij Lal, aged about 47 years, son of
Late Naresh, Ex-Chowkidar under PWi,

Hooghly, Eastern Railway, Howrah Division
who died in harness before retirement

while he was in service in the Eastern

Railway, Howrah Division and residing at

L ""; B Railway Quarter No.8, Post Office —

Morepukur, Police Station ~ Rishra, District

— Haoghly, Pin — 712250.

‘ PN Applicant
. - Versus ~
o :5-* -;;"‘:- e o 1. Union of India, service through the
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.General Manager, Eastern Railway, 17,

N.S. Road, Fairlie Place, Kolkata -

700001.
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2. The Divisional Railway Manager,
Eastern Railway, Howrah Division,
Post Office & District - Howrah,

Pin —711001.

3.. The Senior Divisional Personnel
Officer, Eastern Railway, Howrah
Division, Post Office and District -

Howrah, Pin - 711001.

e .Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL
' KOLKATA BENCH

0.A/350/398/2017 Date of Order: 23.01.2019
Coram: Hon’ble Mr. A.K Pétnaik, Judicial Member
Brij Lal —vs- Eastern Railway
For the Applicant(s): Mr. P.C D(as, Counsel
| | Ms. T. Maity, Counsel
For the Respondent(s): ‘Mr. B. K Roy, Counsel

ORDER(ORAL)

A.K Patnaik, Member ( J).’._. ‘ d(\\ﬁ{ st ‘\f‘ r a z‘
Heard Mr. P.C.Das

.'“ ‘?’ »’ , N )\A
C . "“ OR - A 1..A [DFC bll’lSO." #a\

r the gﬁm istrative Tribunals

ehefor, the af Rﬂm t, and Mr. B.K.Roy, Ld.

Fdendt

2.

“ a) To quaéh»’;l% t aside }

e i un’}}tl ed order passed by the
Senior Dlvmlahal’Perm 1ceﬁ,$',Ea ailway dated 22" July,

2016 being AnhgéxureﬁAfi @ar i ecting the claim of your
applicant for grafitsqf & i ompassmnate ground in view
of the decision passé?'BSf‘tl‘re‘”HEﬁ ble High Court at Calcutta m the
case of Rajendralal Biswas —vs- State of West Bengal dated 1% July,
2012 reported in 201(e) CHN (CAL), Page 38 being Annexure A-9 of.
this original application.

b) To pass an appropriate order directing upon the respondents
authority to consider the case of the applicant for grant of
compassionate appointment in view of the decision passed by the
- Hon’ble High Court at Calcutta in the case of Rajendralal Biswas —vs-
“State of West Bengal dated 1% July, 2012 reported in 201(e) CHN
(CAL), Page 38 and to grant appointment in favour of the applicant
. against any suitable Group C post to save the acute financial hardship
of the family of the deceased employee.

“¢) Costs
d) Any other appropriate relief or reliefs

e) To pass an appropriate order directing upon the respondent
authority to consider the appeal preferred by the applicant on

/
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ey 29.08.2016 before the higher authority i.e the General Manager,
Eastern Railway, Fairlie Place, Calcutta 700001 for reconsidering his
case for appointment on compassionate ground in accordance W1th the
order of this Hon’ble Tribunal within a time framed.

3. The brief facts of the case of the applicant as enumerated by Ld. Counsel is
that the applicant’s father, who was a permanent employee in the Eastern Railway,
died on 0541-1.1969 when his sons, including the applicant, were minor. The elder
brother of the appliéant also died on 08.02.1979. It is submitted by the Ld. Counsel
that despite making several represént‘ation during 1985, 1988, 1999, 2:001 and 2010
seeking compassionate appointment, when the Respondents did not respond the
applicant approached this Tnbunal m O A"N0m280/2014 and in pursuance of the

order passed by the Trlbuna&}ﬂ%pondent N(;%E&Jhsﬁ%red the representation and
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preferred a representat-l%)‘h on 29”@8 20

e

4. Although ndtice & 1ssued 4 it
B.K Roy, Ld. Couns lfo heQ iy
the apphcant submltted tat gm@;tin”c‘é‘
\ TN

_direction is  issued to Respohdent No— o' corr’s'ider the re reéentation dated
29.08.2016 as at Annexure-A/13 as no response has been received by the applicant

“from the said authority till date.

: 5 'Izl.u‘viéw qf the aforesaid subrhission made by the L.d. Counsel for the applicant,

| i..\'x'/it.h’cmt _av;/aiting for rejoinder and without going into the me‘rit of the rﬁatter, I
"dispos:é of this O.A. by directing Respondent No. 1 .to'consider the re;?resentation
.of the applicant dated 29.08.2016, if the same has been filed énd is still pending for
consideration, and pass a reasoned and speaking order as per rules and regulations |
communicatingA the same to the applicant within a period of six weeks from the

date of recéipt of copy of this order. It is made clear that if after such consideration
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the grievance of the épplic‘ant is found to be genuine and he is otherwise entitled
then expeditious steps be taken within a further pefiod of six weeks to grant him
appointment under compassionate appointment quota. I also make it clear that if in
the meantime the said reprgéentation dated 29.08.2016 has already been disposed
of then the result thereof be communibated to the applicant within a period of two

weeks.

6. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.

7. As prayed for by the Ld. Counsel for the applicant, copy of this order, along

with paperbook be transmltted(g@ ﬁg’sfbcﬁxgetﬁiﬁjfov § "‘for whlch he undertakes to

@

8. Copies of thlS or“ch'er be Har Ve %El for the parties.

("KPatnalk)
Member(J)

RK/PS



